NATIONAL COMPANY LAW TRIBUNAL
GUWAHATI BENCH

GUWAHATI
IA/35/2021
IN
CP (IB)/09/GB/2019
Coram:
Hon’ble Shri H. V. Subba Rao, Member (J): Hearing through

Hon’ble Shri Prasanta Kumar Mohanty, Member (T): Video Conference

ATTENDANCE-CUM- ORDER SHEET OF THE HEARING OF GUWAHATI
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 16.08.2021

Name of the Company: Mr. Sandeep Khaitian, RP - Applicant
V/s
Stressed Assets Stabilisation Fund
(SASF) and others - Respondents

Section of the Companies Act:  Under rule 60(5) of IBC, 2016

S. NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION  SIGNATURE

1. MR. ABHIJIT SARKAR Advocate RP/Applicant Present in Video
2. MR. JISHNU SAHA Advocate RP/Applicant Conference
3. MR. ABHISHEK PRASAD  Advocate R-5
4, MR. RITIN ROY Advocate R-1to 4 and 6
5. MR. RISHAV BANERJEE Advocate R-7
ORDER

Date of Order: 16.08.2021

Matter is taken up today for hearing through video conferencing. Learned
Counsel Mr. Abhijit Sarkar is appearing for the Petitioner and the Respondents No.1,
2, 3, 4 and 6 are represented by the learned Counsel Mr., Ritin Roy. Respondent
No.5 is represented by learned Counsel Mr. Abhishek Prasad. Learned Counsel Mr.

Rishav Banerjee is appearing for the Respondent No.7- Resolution Applicant.

2. The Petitioner has prayed for staying the approval of the Resolution Plan of
the CD till the disposal of this Petition.

3. Heard both the sides at length. The Respondents are given 10 days’ time to

file their written submissions and the copy of the same is to be given to the
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Petitioner. Another 4 days’ time is given to the Petitioner to file rejoinder, if any, by

giving copy thereof to the Respondents.

4, List the matter on 02.09.2021.

Sd/- Sd/-
(Prasanta Kumar Mohanty) (H. V. Subba Rao)
Member (Technical) & Member (Judicial) &
Adjudicating Authority Adjudicating Authority

/Deka-16.08.2021/
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